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sérve Bank of India has brought out ™ the
_ details,  I.demand that  these oificers,
right. from the Deputy Governor, who are
concerned have to be asked o keep away
from the Bank.for the time being, Other-

wise, the ramifications of the entjre- matter -

will not be found out and for that pur-
pose, I would like to know one thing.
Whether it is this Company or some other
company, the Government has come out
many times with the statement that who-
ever has done such a_mischief w1ll be
blackhsted angd will ot be given ass'starce
from the Ggvernment of India either in
import or if export or any other banking
facilities. . I, would like to know whether
the Gvemmen’t of India stift stande hu thay
or not, °

SHRI JANARDHAN POOJARYL
this issue aiso is a different issue.

Sir,

'SHRI A, G, KULKARNE: What? How
is it different?

SHRI JANARDHAN POOJARI Sir,
this Ioan is granted to the . investment
companies. and trading companics connect-
ted to RIL, that is; Reliance- Industries
Limited and this is an issue -pertaining to
the Reliance Industries Limited, So, those
investmen: companies are guite different.

SHRI A, G. KULKARNI:. Sir, I am

talking of those companies which have in-

vested in RIL., Perhaps you should read
the Rangarajan Committee Report.
P

SHR] JANARDHAN POOJARI. S&ir,
the question is different. I will need no-
tice, The question is whether we  have
given any loans after the CBI inquities in-
to Reliance Industries started. That is the
issue,

SHRI A. G. KULKARNI: Right,

MR. CHAIRMAN: Mr. Kulkarni, he
says that so far as Reliance Industries
Ltd. is concerned, the question asked
is only what loans are  being given
after the inquiry. ... (Interruptions).

SHRI A. G. KULKARNI: This came
out of the Rangarajan Committee Re-
port, how the CBI came into it.
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to Questions 22

MR. CHAIRMAN: You put a sepa-
rate guestion. Yes, Virendra Verma.

SHRI VIRENDRA VERMA NO
question, Sir. !

.

MR. CHAIRMAN: Yes Mr3. Chaw-
dhusy
SHRIMATI  RENUKA .- CHOW-

DHURY: Sir, I would like to ask only
oné question and I wang¢ a clarifica-

_tion, How much loan was granted in

totality?. Is it not g fact that follow-
ing the RBI inquiry, 4t was dirgcted
that the loan be recalled? Has it

. been recalled in totality and, if not,

how much” is outstanding? I just
want this clarification and that is why
I have put a-very specific question.

" SHRI JANARDHAN POOJARI: .Sir,

this also is pertaining to .those com-:
panies and not to Reliance Industries
Limited. (Interruptions),’

MR. CHAIRMAN: I-think we can go
to the next question. Yes, Questiqn
No. 124.

SHRIMATI RENUKA CHOWDHU-~
RY: Sir, this is an evasive answer.
(Intersuptions) Every time they are
doing the same.thing and nothing is
virtually given, (Interruptions).
They are not giving anything that we
can base anything further on. Sir, we
think  furthe, on, Sir, we are being
charged that we are making unsub-
stantiated apg pebulous  charges and
here we are given unsubstantiat-
ed answers and unsubstantiated anc

nebulous replies. (Interruptions).

MR. CHAIRMAN: Pl_ease put
separate’ question. Now, Questio
No. 124, *

Candidates with rural background i
the Indian Administrative Service

*124. SHRI ;SURENDRA SING]
THAKUR: Will the PRIME MINIS
TER be pleased to state:

(ay what is the extentof represent:
tion of candidates with rural bacl
ground in the Indian Administratiy
Services; and
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(b) the steps taken by Government
to raise the representation of rural
candidates in the Indian Administra-
tive Seivices?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUB-
LIC GRIEVANCES - AND PENSIONS
AND THE MINISTER OF STATE IN
THE MIISTRY OF HOME AFFAIRS
(SHRI P, CHIDAMBARAM): (a) and

(by A statement is laid on the Table -

of the House.

Statement

Candidateg with rural backward ine the
. Indian Administrative Service

An- analysis of the information fur-
lisheg by the candidate to the
Public Service Commission reveals
hat nearly 50 per cent of the succes-
ful candidates in the Civil Service
xaminations held in 1982 and 1983
ould he categorised as being from
ural areas, wheén the place of birth is
iken as the criterion. If the residence
1 a village for the first 15 years of
fe is taken as the criterion, the
ercentage of candidates from rural
reas wotks out to  aboyr 33-1|3
ar cent for these years. If the
ace of residenc¢ of
1ardian during the last 15 vyears is
ken as the criterion, the percentage

! candidates from rural areas works .

i ‘o 37.7 per cent,

There are in-built features in
heme of Civil. Services Examination
"ensure that the scheme is not
vighted in favour of the - urban
ndidates . and helps candidates from
ral areas. Somé of the important

tures arei— -

. (i) Paper in ‘English. This; paper is
3 matriculation 5r equivalent standarg
mng Is of qualifying nature, The marks
n this paper are pot counted for the
‘ompegitive ranking.

(i) Medium of Eamination: A
andidate has the option to answer the

gbject papers either jn English or in

parents/ -

the -
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to Questions ~24
-any of the Indian languages jncluded

in the Eighth Schedule to the Constitu-
tion.

(i) Less. Weightage to General
Studies, Marks allotted for General

Studies are only 600 out of a iotal of
1800,

(iv)- Less Weightage for
test: The interview test carrieg 250
marks which constitute only 12 per
cent of the total marks. The interview
Board cap allow a candidate t0 answer
in any Indian Mnguage on accoup; of
his inability to express adequately .in
English,

interview
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SHRI P. CHIDAMBARAM: Sir, it is
not correct to say that any committee
had recommendeq that the age be
- increased to 28. On the tontrary, Sir,
when these questions were raised last
year both in this House and the other
House, we have explained that the
decision to raise the age to 28 was
taken against every recommendation.
In May, 1983, after carefully consider-
Ing the matter and after consulting
the guthorities, 5 decision was taken
to revise the age, rather restore the |
age, to the original limit of 26. . Re-
presentations were received from time
to time that this decision should be
‘implemented after a period of time.
Originally it was decided to imple-
ment the decision with the examina-
tion of 1985. Then we poastponed it
" to the examination of 1986 and then
we were told that everybody must
nave g third znd final
consulting the student
after convincing them
the correct decision, we agreed to
postpone the impementation, of the
decision to the examination of 1987,
We have implemented the decision in
1987 and the student community is
satisfied. I have not received any
protest from the student bodies after
the implementation. We have given
the third chance to everyone who
might have been taken by surprise in
May 1983, althoughIdo not concede it.
This decision has been implemented. I
think, Sir, the controversy chould be
allowed to rest here and the controversy
should not be re-opened.

bodies and
that this was
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MR. CHAIRMAN: Has it adversely
aﬁected the rural candidates?"

!

chance, After

l
{

{23 APRIL 1987 ]

to Questions 26

SHRI P. CHIDAMBARAM: Sir, I do
not admit that it has adversely affected
the rural candidates, While I will look
into every gspect which will reduce afy
disadvantage tg, the rural canpdidates, the
question of age being 26, I beg o sub-

"mit, Sir, should not be re-opened.

~

PROF. C. LAKSHMANNA: Mr. Chair-
man, Sir, will the Minister kindly let us
know whether the average age of pas-
sing Matriculatiop in the rural areas has
been more than that of the urban areas?
Secondly, has there been amy increase or
NOt jp the perceniage Of pass of candida-
tes who came from the rural zreag dur-
ing the period when the age was raised to
289 If tnere has been-an increase in the
number, will jt not justify the need for
raising the age to 28 in order tq facilitate-
the students frop, rural areas?

SHRI P. CHIDAMBARAM. sir, the
minimym  qualification for tuking  thew
Civil Service cxaminations is only Gradua<
tion, Today, Sir, any Graduate who has
crossed the age of 21 can take the exa-
mination. The age span lna; 5 available
is 21 years to 26 years, We do pnOt accept
the contention that j; is not possible for
a candidate to take the examinaiop be-
fore he crosses the age limit of 26. As far
as the classification between rura) candi-
dates and yrban candidates is. concerned,
1 have seen the report of the UPSC. The

. Tae UPSC which receives the application

has candidly gtated thag it is difficult t
make gsuch a classification, They haw
adopted certain parameters, I have discle
sed those paramettrs in my written ans
wer If You go by the birth-place of th
candidate, in 1982 and 1983, it j5 §
per cent. Ir you go by the place of res
dence for the first 15 years of life, it

'33.3 per cent. If you go by the place «

residence of the parent for the first |
years, it js 37.7 per cent. After givi
these figures, the UPSC have stated tt
they cannot graw any categorical cc
clusion from this because it depends up
the vardstick you adopt. There has bt
no gnalysis from the UPSC fumwshed
the Government subsequent to 1983. ©
UPSC has not pointed gut to us thag
kind of candidaes that are coming tott
are biased either in favour of urban a
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or biased jp favour of the rural areas.
And no categorical conclusion. can be
drawn, I do mot bave gny evidence, . .

PROF. 'C, LAKSHMANNA: Did you
..ask-the UPSC?

<MR; CHAIRMAN: Don’t distuib -the
© answer,

SHRL P. CHIDAMBARAM: 1 dont
have any evidence to support the claim
made by the hon. Member that by res-
toring' the - age ty 26 any detriment has
been caused to aly section of the student
community.

MR. CHAIRMAN, Mr, Jogi

st it w - qumle wgiew, &

g g g fumg gy etmt R
i gan, @ 3 ghaufigret O sk
M@ 5\ TF 9F FW of 0% 0gH
T gPamifnar @aw S & gidr o
T /W LT I A AT |y Pose
7T W & I 4 AT {3 qET
Faamn g P . .@w. . mra oW
geggy fogn 97 € I99 qg @ T
= gt ¢ PF I W sew @
feIT T a7 SIRT X & | I SR
ey R AT IIET @F 5%

MR, ¢HAIRMAN: No, no, yopu are
ly arguing, Put your question. You
ve' taken two minutes already. 1 will
p you, ’

SHRI ANIT P, K. JOGI:
nistry «ndertake a

will the
detailed znd in-
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to Questions 28

depth study of this question again ‘and
not really, . . ¢

SHRI P, CHIDAMBARAM: Sif, al] the
questiop again, that j the question.

i )

SHRI P. CHID'AMBARAM; 8ir, all the
committees which went into it and i
the advice given o 'us support the conclu-
sion fhat the earlier age;limits must be
restored, Therefore, we have.taken a ge-
cision tg restore it to the origina] age*
limit of 26.years, 1 submit humbly .that
we do not think that it would be vwise or
necessary 0 study thjs further {i order to
increase the age limit.
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SHRI P. CHIDAMBARAM, Sir. I.am

" glad that the Hon, Member has touched

upon some other aspects of the problem
and I would like to clarify Firstly with
the establishment of Navodaya Vidyala-
yas in tural areas, I believe they will go
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a lomz way in encouraging the rura] stu-
dents to pass the entrance examination.
ridly, 8ir, my department, in conspl-
with the. Department of . Educa:
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tion, is working out a plam 'to set upcoa- -

ching contres in rural areas. A .lot of
125 been done on this plan and we

io complete’ this exercise and start

~oaching centres in rural areas, AS
far ss English js concerned. " Paper 2 of
-the Main examination, English, is omly a
qualifving paper. It does not count for
determining'  the rank. of a candidate.
(Interruptions), So far as the interview is
concerned. we have given clear instruc-
tions that the language of the interview
cap bg decided by the candidate, If he
says he is more comfertable in answering
in a. regional language questions wil] be
put and are put to him in the regional
lariguage cnly:. Just as any nationaj lan-
guage, is available for the writen exami-
“nation, it is also available ty him for the
purpoge of interview, If ‘he tells the inter-
view board that hs would jike the ques-
tions to be put to him in any pational
language, they will be put to him in that
national language only,

s o P )
el ?

SHRE P, CHIDAMBARAM. Sir. the
word. ‘interview’ is actually a misnomer.
It is called a personality testt. (Interrup-
tions). The word ‘personality test’ 1is to
b. understood as a behavioural scientist
would umderstand. What we are trying
to find out i not whether he jg tall
dark and handsome. but what are his
abilities what are his skills  his ability,
to analyse issues, his ability = tp grasp
issues, These are the things which are
being tested ad T do not believe that
language is a barried, Any way, we would
reiterate these instructions that questions
" can be asked in any language. or in the
language the candidate wants.
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MR ‘CHAIRMAN,
over,

Question Hour is

to wealstions 30
WRITTEN ANSWERS * TO QUESTIONS
Commercim Bmxks, Insisting

*125. SHRYMA’I’I PRATIBHA SINGH:
Wil the PRIME MINISTER be pleased
to state, . -

~(a) whether Government are aware
that commercia) banks are still insisting .
op the furnishing of securty by way of -
mortgages of property or third party gua-
ranlee for financing the smajl scale sector

on Security

despite categorica] instructions from the
Central  Government|Reserve . ‘Bank of
India, not fo insist on such guarantces

but to see the project viability,

(b) wheher the banking department or
the Rescrve Bank of India are having
any grievance cell for the entrepreneurs .
for the redressal of their grievances and
if so, what are the detaily thereof; and

(c) if not what alteﬁnative steps Gov-
ernment have taken or propose lo take
to redress the grievances of entrepreneugs
who are havihg such grievances for get-
ting bank- loans? .-

THE MINISER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
JIANARDHAN POOJARD. (a) Accord-
ing to the guidelines issued by the Reserve
Bank of India loans upto Rs. 25,000]- for
economically viatle projects in small scale
sector are to be provided without any
collateral security or third Party gua.
rantee. However, the assets createq owg of
the loan are required to be pledged or
mortgaged, or hypothecated, ag the case
may be, Tn respect of advances of over
Rs, 25.000]- collateral security by way of
immovable properties or third party gua-

~ Tantee may be taken for valig reasons.

(by -and (¢) The banks while giving
loans. are expected to follow ths Reserve
Bank of India’s guidelines However, if a
bank branch asks for security in violation
of RBI guidelines, the matter ca, be
brought to the notice of senmior manage-
ment for remedial action. The RBI has
established a cell for the redressal of
grievances relating to various aspects of
operations of banks including loans to
smal] scale sector. The Government also
reczives complaints of various types rela-
ting to bank loans and takes necessary
corrective action. '



